
 

 

 

 

 

 

 

 

         

 

 

    

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

MC(WP(C) No.181/2014 

In WP(C)No.225/2014 

BEFORE 

THE HON’BLE MR JUSTICE T NANDAKUMAR SINGH 

27.06.2014 

In view of the order passed today in WP(C)No.225/2014, this 

misc. case also stands disposed of. 

JUDGE 

Lam 



 

 

 

 

 

 

 

 

     

  

 

        

     

  

     

 

    

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

MC(WP(C)No.156/2014 

In WP(C)No.188/2014 

BEFORE 

THE HON’BLE MR JUSTICE T NANDAKUMAR SINGH 

27.06.2014 

Learned counsel for the respondents prays for further three 

weeks’ time for filing affidavit-in-opposition in the present misc. application. 

Prayer is granted. 

It is made clear that if affidavit-in-opposition is not filed in the 

present misc. application within the period indicated above, this misc. 

application would be taken up for consideration. 

List this case on 18.07.2014. 

JUDGE 

Lam 



 

 

 

 

 

 

 

     

  

   

     

 

    

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

WP(C)No.49/2014 

BEFORE 

THE HON’BLE MR JUSTICE T NANDAKUMAR SINGH 

27.06.2014 

Learned counsel for the petitioner prays for further three weeks’ 

time for filing rejoinder affidavit. 

Prayer is granted. 

List this case on 18.07.2014. 

JUDGE 

Lam 



 

 

 

 

 

 

 

     

 

    

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

WP(C)No.83/2013 

BEFORE 

THE HON’BLE MR JUSTICE T NANDAKUMAR SINGH 

27.06.2014 

As prayed for, list this case on 14.07.2014. 

JUDGE 

Lam 



 

 

 

 

 

 

 

     

 

    

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

WP(C)No.84/2013 

BEFORE 

THE HON’BLE MR JUSTICE T NANDAKUMAR SINGH 

27.06.2014 

As prayed for, list this case on 14.07.2014. 

JUDGE 

Lam 



 

 

 

 

 

 

 

     

  

   

     

 

    

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

WP(C)No.87/2014 

BEFORE 

THE HON’BLE MR JUSTICE T NANDAKUMAR SINGH 

27.06.2014 

Learned counsel for the respondents prays for further three 

weeks’ time for filing affidavit-in-opposition. 

Prayer is granted. 

List this case on 18.07.2014. 

JUDGE 

Lam 



 

 

 

 

 

 

 

        

   

     

 

    

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

WP(C)No.111/2013 

BEFORE 

THE HON’BLE MR JUSTICE T NANDAKUMAR SINGH 

27.06.2014 

As prayed for by the learned counsel for the petitioner, further 

two weeks’ time is granted for filing rejoinder affidavit. 

List this case on 11.07.2014. 

JUDGE 

Lam 



 

 

 

 

 

 

 

 

        

  

 

    

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

WP(C)No.133/2014 

With WP(C)No.138/2014 

BEFORE 

THE HON’BLE MR JUSTICE T NANDAKUMAR SINGH 

27.06.2014 

As prayed for by the learned counsel for the petitioner, list this 

case on 11.07.2014. 

JUDGE 

Lam 



 

 

 

 

 

 

 

     

  

   

     

 

    

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

WP(C)No.188/2014 

BEFORE 

THE HON’BLE MR JUSTICE T NANDAKUMAR SINGH 

27.06.2014 

Learned counsel for the respondents prays for further three 

weeks’ time for filing affidavit-in-opposition. 

Prayer is granted. 

List this case on 18.07.2014. 

JUDGE 

Lam 



 

 

 

 

 

 

 

       

  

     

 

    

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

WP(C)No.191/2013 

BEFORE 

THE HON’BLE MR JUSTICE T NANDAKUMAR SINGH 

27.06.2014 

As prayed for by the learned counsel for the respondents No.1-

3, further one week time is granted for filing affidavit-in-opposition. 

List this case on 04.07.2014. 

JUDGE 

Lam 



 

 

 

 

 

 

 

        

     

       

  

     

 

    

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

WP(C)No.206/2013 

BEFORE 

THE HON’BLE MR JUSTICE T NANDAKUMAR SINGH 

27.06.2014 

It appears from the record that on earlier occasions also the 

respondents prayed for time for filing affidavit-in-opposition. As prayed for by 

the learned counsel for the respondents, further two weeks’ time is granted 

as a last chance for filing affidavit-in-opposition. 

List this case on 11.07.2014. 

JUDGE 

Lam 



 

 

 

 

 

 

 

      

   

   

   

 

     

 

    

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

WP(C)No.223/2014 

BEFORE 

THE HON’BLE MR JUSTICE T NANDAKUMAR SINGH 

27.06.2014 

Heard Mr. D Gangte, learned counsel for the petitioner and Mr. 

KP Bhattacharjee, learned GA appearing for the respondents No.1-3. 

Issue Notice returnable within four weeks. 

Petitioner is to take steps for service of notice to the respondent 

No.4 by registered post with AD within five days. 

List this case on 25.07.2014. 

JUDGE 

Lam 



 

 

 

 

 

 

 

        

  

     

 

    

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

WP(C)No.345/2013 

BEFORE 

THE HON’BLE MR JUSTICE T NANDAKUMAR SINGH 

27.06.2014 

As prayed for by the learned counsel for the petitioner, further 

three weeks’ time is granted for filing rejoinder affidavit. 

List this case on 18.07.2014. 

JUDGE 

Lam 



 

 

 

 

 

 

 

     

 

    

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

WP(C)No.357/2013 

BEFORE 

THE HON’BLE MR JUSTICE T NANDAKUMAR SINGH 

27.06.2014 

As prayed for, list this case on 04.07.2014. 

JUDGE 

Lam 



 

 

 

 

 

 

 

       

           

  

       

  

     

 

    

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

WP(C)No.360/2013 

BEFORE 

THE HON’BLE MR JUSTICE T NANDAKUMAR SINGH 

27.06.2014 

Learned counsel for the petitioner is directed to furnish extra 

copy of the writ petition to the learned counsel for the respondents No.1-3 in 

the course of the day. 

As prayed for by the learned counsel for the respondents No.1-

3, further three weeks’ time is granted for filing affidavit-in-opposition. 

List this case on 18.07.2014. 

JUDGE 

Lam 



 

 

 

 

 

 

 

     

        

  

   

     

 

    

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

WP(C)No.376/2013 

BEFORE 

THE HON’BLE MR JUSTICE T NANDAKUMAR SINGH 

27.06.2014 

Learned counsel for the petitioner prays for further three weeks’ 

for submitting English translation of Annexures 4 to 8, Annexure-12 and 

Page 138 to the writ petition and also for filing rejoinder affidavit. 

Prayer is granted. 

List this case on 18.07.2014. 

JUDGE 

Lam 



 

 

 

 

 

 

 

    

   

   

 

     

 

    

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

WP(C)No.221/2014 

BEFORE 

THE HON’BLE MR JUSTICE T NANDAKUMAR SINGH 

27.06.2014 

Heard Mr. AS Siddiqui, learned counsel for the petitioner.
 

Issue Notice returnable within four weeks.
 

Petitioner is to take steps for service of notice to the respondent
 

by registered post with AD within five days. 

List this case on 25.07.2014. 

JUDGE 

Lam 
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